Yo ANDAaN a7 NICOBan ISLalins SNTanTATINMaNTS

TAX RBGULATION, 1951.
No.1 of 1951 -

(As modified upto July 1972.)

A Regulation to provide for the levy of a tax on

entertainments in the Andaman and Nicobar Isliands.

g

In exercisc uf the powers conferred by clausc (2)

of article 243 of the TTHraMiEwet ion ,—the Presidem&*

pleased to promulgate the following Kegulation made

by hims—
1.

Short title, extent, commencement and

application: —

(1)

(2)

pefiunitions:— In this Regulation, unless

This Regulation may be called the Andaman
and Nicobar Islands fntertainments Tax
Regulation, 1951.

It.cxt 2xds tu the whole of the Andaman ~nd

Nieo>bar Islands.

It shall gje into force on such date as
tlhe Centra. Louverument may. by noutificat:
in the 0Official Gazette, appoint.,

It shall apply in the first instance onlg
to the local areas specified in the Sche:
but the Chief Commissionex may, by notif
cation in the Ufficinl Gazette direct th
it shall apply to any other local arcawf
sﬁch date as may be specified in the

notificati SHees = - ~—

context -otherwise reguirest-—

(1)

(2)

" amission to an entertaiument" includ
admission to any piacc in which the eut
tainment 1z held;

& . )
"agriculture” inclules horticulturcsanc

iivoms{nck breocding:
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(3) "entertainment" includes any exhibition, perfor-

mance, amusement, game or sport to which

persans are admitted on payment;
(4) "payment for admission" includss—

(i) any payment made by person who, having
becn admitted to one part of a place
of entertainment is subscequently ad-
mitted to another part thereof, for
admission to which a payment involv-

ing tax or additional tax is required;

(ii) any paymen% for scats or other accommoda-
4
tion inlplace of entertainment;

(iii) any payment fur a programme or sSynepsis

of an entertoinment; and

(iv) any payment for any purpose whatsoever f
connected with an entertainment which a
person is requirced te make as a cendi-
tion of attending or continuing to atten
the entoertaiament in addition to +the
payment, if any, for admission tn» the

entertainment i

(v) "prpprietor" in relation to any entertain-
‘ment includes any persen responsible for
the management thereof; and

(vi) "s.ciety" includes a company, institution,
club or other association of persons by

whatever name called.

B Ievy of entertainments tax;HQ—
o
Zﬁ(1i On each payment f£rr admission to an entertain-

ment in any lccal area te which this Regulation is
fer the time being applicable, there shall be lawie
and paid to the Central Government, a tax (herein-
after referred to as "entertainments tax" at the

following rntes namely.
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Where the payment, excluding the amount of the tax

does not exceed fifty paise five paise

exceeds fifty paise but does

not excecd one rupce fifteen pai
exceeds one rupce but does

nut exceed tuo rupees - twonty-~five

exceceds two rupees but dues
not exceed tlhree rupees forty paise

exceeds three rupces but dues
not e¢xceed four rupecs fifty paisec

exez2eds four rupeccs but does
not exceced five rupces seventy-fiv

cxcecds five rupecs but does

not exceed six rupces and

fifty paise one rupec;
exceceds six rupees and fifty

paise but does not exceced ten

rapecs oone rupedc ¢
paise;
exceeds ten rupees one rupee -«

paise plus
five paise
five rupees
thercof in

the firit i
rupces,.
(2) If in respect of any entertainment to which

admiesion is generally on payment, any persen is
admitted frec cf charge or at a rvduced charge, he shnal
be liable tc¢ pay the same amount >f entertaiuments tax
as whould have been payable by him had he been admitte:
vn full payment to the class to which he is entitle to
be admitted,

1]

(3) Where the payment for admission to an eunterta
ment is made by mcans of a luump sum pnid as a subscrip
tion or contribution to auny sceciety, or for a season
ticket »nr fur the right of admission to a sceries of
entertainment or tou any ontert.inment during a certain
periuvd of time, ar for any privilege, right, facilit
cr thing combined with the right of admission without
further payment ur at a reduced charge, the entertain
ments tax shall be pnid on the amount of the lump sum,

but where the Chief c+«mmissioner isg of the opinion the



the payment of a lump sum or any payment for
ticket reprcescnts payment foﬂ@ther privileges,
rightd or purposes besiges the admission to
entertainment, or covers admission to an centez
tainment - during any period fur which the +t-
is not payable, the +tax shall be charged on st
amount as appcars to the Chief Ucmmissioner te¢
represent the right of admission to entertainr
in respect of which the entertainments tax is

payablec.

4. Manner of admission and payment:—

Save as otherwisc provided by this Regula-
no person, other than a rerson who has some duty
perform in connection with the entertainment or a ¢
impescd upon him by law, shall be admitted tc any
tainment, Oxccﬁt with o ticket anﬁped with =2n im
embessed, cngraved or adhesive stamp (not previous
used) issued by the Central Government for the pur
of revehue and déhoting that the proper entertainm
tax payable under section 3 has been paid.

. b
B Penalfy'for non-payment of taxsi-—-
(1) wo person ligble to pay centertainments +t
shall enter or obtain admission to an
entertainment without payment of the t

le-viable undecr section 3.

(2) Any person whc enters or obtains admisc
' t0 an entertainment in contravention ¢
provisions of sub-scction (1) shall,
conviction be punishable with fine wh:

may extend to two hundred rupces and ¢

in additicon to be liable to pay the o

tainments tax levianble under scetion

(3) If any person liagble to pay entertainme:
tax is admitted to & place of enterta
ment without payment of the tax levda
under section 3 the proprietor of the
c¢ntertainment to which such person is
admitted shall, on convicfion_bc puni

for cvery such offence with fine whic

—



extend to five hundred runecs.

6. Rovorntion o7 licenco:— i) Notwithstanding

anything contained in any other law, but without pre-

judice to the provisions of subsection (1) of section

5,

the dist®ict magistrate may, by ordecr. revoke or

suspend may licence for an entertainment granted under

any

law for the time being in force 1f the proprietor

of such entertcinment is convicted under the provisions

of

this Hegulatione.

(2) An order made under sub-saction (1) shall be
served upon +the proprictor by delivcréng >
or tendering it to him or, if it cannot ~
be so delivered or tendered, by affixing
.-j,.'.lf‘,"o'n a- conspicuous part r;)'_f’ the premises
whore the ensors aimmmest is he id.
(3) Any propwietor aggricved by an order’ maAUICTW
under svb-scetion (1) may, whithin one
month of its serviece upon, him, appeal

[
wom  to the Chief Commigsioney whoge

Ttncref
decigion in the natter shall be final.,

7. Prohibition against re-salec Of ticket—

(1) Notwithstanding anything contained in any

- -

1ow for the time VLeing in force a Ttickot
for admissicn to cu entertainment shall

-~

not be re-sold Fow prorit.

(2) Whoever re-sells cny ticket ror vdmission to
an entertainment for profit shall on
conviction be punisbakle with fine which

may extend to twi hundred rupees.

8. Ixemptions:-—

.

(l) The emtertainments tax shall not be charged
o on payments for aCmissiocrn to any entertain
nent whore Tire—Glisf Commisgsioner is

satisficed that:—~- o
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(a) the whole of fhe takings therceof arc
devoted to philanthropic, religious
ré-charitable purposces without any
charge on the takings for any expenscs
of ‘the entertainment; or

(b) the entertalinment is of a wholly cduca-
tional character; or

(c) the entertainment is provided for partly
educational or partly acientific pur-
poses by a society not conducted or
eostablished for profit; or

. (d)the entertainment is provided by a socic
which is established solely for the
purpose of promoting the interests o
any industry including a manufacturi
industry, or of agriculture or any
branch of any industry or agricultu:
or of publich health, and which is :
conducted or established for profit

(2) Where the Chief Commissioner is satisfied
that the whole ofAhe not procecds of an
entertainment are devoted to philanthrop:
religious o1 charitable purposes and tha
calculating the not proceeds not more th
twenty-five percent. of the gross procec
have becen Geducted on account of the ex;

of the entertainment, he shall reply to

proprietor the amount of the entertainm

tax paid in respect of thc entertainmer

(3) The Chief Commissioner may, by gcneral
special order for reasons to be ‘record
exempt any entertainment ar class ofF ¢
taoinments, from linbility to the entert

taxe.

9. Manner of recovcecry of centertainments
Any sum due on account of entertainme
tax shall be recoverable by the Chief Commissid

in the same manner as an arrcar of land revem



(3)

11.

Power of entrys;——

(1) Any officer authorised by the Chief
Commissioner for the purposc may center any.
place of entertainment while the entertain-
ment is proceeding or any place ordinarily
used as a place of entertainment at any
reasonable time, with a view to secing whether
the provisions of this Regulation or any rules

made therec-under are being complied with.

If any person prevents or obstructs the entry
of any officer so authorised, be shall in
addition to any other punishment to which he
may be linble under any law for the time

being in force, be liable on convic%ion before
a magistrate to a fine not excceding two

hundred rupces.

Every office authoriscd under this scection
shall be deecmed to be a public scervant within
the meaning of scction 21 of the Indian Penal

Code (Act XIV of 1860).

Power to make rules:-

(1) The Chief Commigsioner may make rules
for sccuring the payment of the entertainments
tax and generally for carrying.-into._effect the

provisions of this :‘Regulation, and in particular-—

(a) for the supply and use of stamps or
gtamped tickets or for the stamp-

ing of tickets required to be
stamped and for scecuring the deface-

ment. of stamps when used;

(b) for the use of tickets coverping the
admissicn of more than one person
"and the calculation of the tax
thereon, and for the payment of th
tax on the transfer from one part

of a place of entertainment to
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another and on payments for seats
- Or other accommodationg
(o) for controlling the usc of barriecrs
or mechanical—ﬁkbontrivancos
(including the prevention of the -
use of the mame barrier or mechan-—
ical contrivance for payments of
a Gifferent amount) and for securing
proper rccords of admission by means
of barriers orxr mechanical contrivan-—

ces;

(d) for the rcnewal of damgged or apoild
staﬁps and for . the procedure to
be followed on applications for
refund under this Regulation or

any rules made thorecunder:

(e) for the kecping of accounts of all

stamps uscd under this Regulation:

(f) for the presentation and disposal of
applications for exemption from
payment of the cntertainments tax,
or for the refund thercof, made
under the provisions of this Regg
ulation or any rules made thercunde

and

(g) for the cxemption from entertainnents
tax of any cdass of the audience ox
spectators.

(2) If any person asts in contravenstion of,
fails to comply with, any rule made under
section, he shall on sonviction before a
magistrate, be lianble in respecet of each
offence to a fine nov exceeding two hundr
rupees.

12. Power to Chief Commissicner to declcgate

certain powers;
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Sub-sec(l) ef Bec.3 of the snid Regulatiem substitu
by the A&N Islands Entertainments Tax (Amendment)

Regulation,1979(6 eof 1979) published in the Gazette
India, bxtraordinary, Part II, Sec.l1 dated 12-7-197
and caused inte ferae on and frem 1et day ef Januar,
as the date appeinted by the Centranl Gevernment vid
GOI's Netification S.0.Ne.4=1023/1/78=UTL dt.20=12-
publisked vide in Adnn's netificatien Ne.5/80/F.Ne.

‘BO=Pub dt.23-1=1980 in A&N Gazette EOQ.Neell dt.5=-2-

previdisona ef the sSaid Regulation alse made applic:
the Headquarters ef Bambeeflat, Wimberlygunj, Ranga
Mayabunder,piglipur,Ca# Nicebar, Kamerta, and Campb
in additien te the Headquarters area as specified i
schedule te the gnid Regulatien vide Admn's Netific
No.43/74/F.No.19-4/73=T74-Pub dt.28-3p1974 published
same date in AN Gazette, EO.Ne.41./.

proevigiens ef the waid i_Rogulatiens alse further m
applicable te the Scheel Lime, Pahargaen and Prethe
arens vide Admn's Netificatien Ne.132/77/FP.Ne.19-14
dte7=7T=1977 published in A&N Gazsette, LEO.Ne.129 en




